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PER: ARCHANA WADHWA 

 
 On matter being called neither anybody appeared nor is 

there any adjournment request. Accordingly, we have gone 

through the impugned orders and have heard the learned A.R. 

appearing for revenue.  

2. It is seen that vide impugned order Commissioner 

(Appeals) has allowed the appeals of the revenue filed before 

him, which were basically for enhancement of redemption fine 

and penalties imposed on the respondents. The revenue was not 

satisfied with the quantum of redemption fine and penalty 

imposed by the Original Adjudicating Authority and hence had 

filed the present appeal before Commissioner (Appeals) vide 

which he has enhanced the same.  

2. The Original Adjudicating Authority‘s order in respect of 

the import of ‘steel scrap’ was also challenged by the same 

respondents before Commissioner (Appeals). Vide a separate 

Order-in-Appeal No.NOI/CUSTM-000-APP-0033 & 0034-16-17 

dated 26.04.2016, their appeals were rejected. The said order of 

Commissioner (Appeals) was further challenged by both the 

companies before the Tribunal and vide Final Order No.72046-

72047/2018 dated 24.08.2018, their appeals were allowed by 

setting aside the enhancement of the assessable value on the 

imported steel scrap as also by setting aside redemption fine and 

penalties imposed upon them.  

3. Inasmuch as, the penalties originally imposed by Original 

Authority stands set aside by the Tribunal, the present impugned 
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order enhancing the same at the request of the revenue has 

become unsustainable.  

4. Accordingly, the same is set aside and both the appeals 

are allowed with consequential relief.   

(Dictated and pronounced in open court) 

 

 

 (Archana Wadhwa) 

Member (Judicial) 
  

 
 

(Anil G. Shakkarwar) 
Member (Technical) 
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